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•COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

F if t y - second R eport

Mr. Deputy-Speaker: We will now 
•take up non-official business.

Shri Nathwani (Sorath): I beg to 
move:

“That this House agrees with 
the Fifty-second Report ol the 
Committee on Private Members’ 
Bills and Resolutions presented 
to the House on the 2nd Decem
ber. 1959.”

Mr. Deputy-Speaker: Motion mov- 
*d:

“That this House agrees with 
the Fifty-second Report of the 
Committee on Private Members’ 
Bills and Resolutions presented 
to the House on the 2nd Decem
ber, 1959.”

Shri D. C. Sharma: (Gurdaspur): 1 
beg to submit that the time allotted 
*Ur my resolution should be exten- 
<Ĵ d, becatuse there are a large num. 
*>er Oif han. Members who want to

take part in the discussion. Fur
ther, this is an all India question a 
very vital question. So, I request 
that the time allotted for this dis
cussion should "be extended.

Mr. Deputy-Speaker: How many
hon. Members would like to parti
cipate? I find that I can accom
modate all of them within the time.

Shri Harish Chandra Mathor:
(Pali): May I point out this is a 
very important subject?

Shri Nagri Reddy (Anantapur): 
There is a second resolution, which 
is also equally important.

Mr. Deputy-Speaker: So far as I
could see, I think this number can 
be accommodatcd in this time. Any
how, a decision was taken by the 
this House on the earlier report, 
though there is reference 'to it in 
this report also. Nine minutes have 
already been taken and 2 hours 21 
minutes now remain, There will be 
only nine minutes left for the second 
resolution. One minute might be 
left for that and the eight minutes 
can also be taken for this. Other
wise, it would be depriving the other 
hon. Members of an opportunity 
which he has secured in the ballot; 
now we cannot just throw that out. 
That is the difficulty. Otherwise, I 
would give him as much time as 
possible and I would not stand in his 
way.

Shri Harish Chandra Mathur: We
have nothing to say against your 
accommodating the other friend in . 
moving his resolution. But, in spite 
of tty? limited number of members 
who want to participate, this is such 
a vast and important subject that it 
will take some time to cover the 
entire field, and if we are to get 
sojne benefit out of it, it is just not 
possible to get it by having discussion 
for a very short time.

Mr. Deputy-Speaker: 1 quite agree 
with my hon. friend. But that dife- 
eulty can be solved only if GovMn- 
tnent brings forward a proposal and
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We have five or ten hours to discuss 
it. Now even if we extend it, we 
can do it only by half an hour or one 
hour; not more. I  agree with him 
that this is a very important subject 
But, then, if the Government agrees, 
they might come forward with a re
solution and then we can discuss it 
for a very long time—one day, two 
days or even three days.

Shri Harish Chandra Mathur:
Government is not likely to bring 
forward such a resolution.

Shri Braj Raj Singh (Firozabad): 
It is so static.

Mr. Deputy-Speaker: The question 
la:

"That this House agrees with 
the Fifty-second. Report of the 
Committee on Private Members’ 
Bills and Resolutions presented 
to the House on the 2nd Decem
ber, 1959.”

The motion was adopted.

1AM bra.

RESOLUTION RE: RE-ORGANISA
TION OF COUNTRY’S 

ADMINISTRATION—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion 
of the following Resolution moved 
by Shri Diwan Chand Sharma on the 
20th November, 1959: —

"This House calls upon the 
Government to appoint a high 
powered Commission, consisting 

of public men, administrators and 
two judges of a High Court to 
suggest ways and means for the 
reorganisation of the country’s 
administration ao that it could 

helpful in achieving the goal
• • Welfare State.”

Shri D. C. Sharma may continue his 
speech. He would have another 
fifteen minutes.

Shri D. C. Sharma (Gurdaspur): I 
require more.

Mr. Deputy-Speaker: A ll right,
twenty minutes.

Shri D. C. Sharma: I was sub
mitting last time that our adminis
trative apparatus requires overhaul
ing in view of the fact that we do 
not have a police State, or a law 
and order State. We now have, by 
and large, a welfare S.ate. Now, 
what are the objectives of the wel
fare State? In the first place, every 
citizen of the welfare State should 
have sense of security, which is not 
easily disturbed. The dacoit menace 
in Rajasthan, the lack of security for 
those persons who travel on the 
railways, and all kinds of thing9 
happening in Delhi,—to give only a 
few instances—show that the sense of 
security is not there in as pronounced 
a degree as it should be. Again, we 
should have a sense of fairplay.

Now, unfortunately, in India we 
have come to acquire a kind of super
stitious belief, a kind of mystical 
faith, in the value of recommenda
tion. Now everybody thinks that 
anything can be got done if you get 
the proper sort of persons to recom
mend your case. I do not think that 
this holds good in all cases, but, un
fortunately, this impression has gain
ed more currency than it should. The 
result is that people speak always 
very uncharitably of even those 
bodies which should be, like Caesar’s 
wife, above suspicion, institutions 
like the Public Service Commission, 
our judiciary, our universities and our 
administrative organs. I do not sub
scribe to that view. But I think that 
this is what is being said, and tills 
goes very much against the objective* 
of the kind of State that we are 
building up.

Then, the welfare State should 
promote a sense at unity. 1 think th*




